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12,9 	When the matter Came up for 

admission, the petitioner's counsel, 

in view of nothing concrete having 

taken place giving him cause of action 	\ö 

before the Tribunal, he seeks leave 

of this Court to withdraw the 

appUcation. The same  is granted. 

The petition is dismissed and withdraw , 

No orders as to costs. 

Heard Mr,Ashok Mishra, learned
/VF;W 

senior Standing Counsel for the 

respondents. 
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